BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

0.A.NO.506/2019
IN THE MATTER OF:

Mukund Dhote L Applicant
Versus
Union of India & Ors. ... Respondents

ACTION TAKEN REPORT ON BEHALF OF HARYANA
STATE POLLUTION CONTROL BOARD (HSPCB).

MOST RESPECTFULLY SHOWETH:

1. That this Hon'ble Tribunal vide order dated 30.05.2019 took
cognisance of the present O.A. and directed to furnish th
Joint Report about the factual aspect and action taken Dy

MoEF&CC and HSPCB.

2. That in compliance of order dated 30.5.2019, a Joint
Inspection Report dated 28.6.2019 has already been

furnished before this Hon'ble Tribunal.

3, That details of the action taken against the Project Proponent
is as under:

(i) The samples of waste water discharged from the STP
installed in the project were taken on 27.02.2017 and
as per analysis report dated 06.03.2017, those were
found beyond prescribed limits. Accordingly, Closure
Order dated 07.06.2017 was passed and in compliance
of said closure order, 4 DG sets (1 DG sets of 380 KVA,
1 DG set of 500 KVA and 2 DG sets of 750 KVA) were
sealed by the Filed Officers of the Board. Copy of
Closure Order dated 07.06.2017 is annexed herewith ‘
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as Annexure-R/1. Copy of Compliance Letter dated
08.06.2017 is being annexed herewith as Annexure-
R/2:

(i)  In addition to sealing of DG sets as mentioned above,
Club Building of the Project was sealed on 20.07.2018
with the assistance of Town & Country Planning

Department.

(i)  An Environment Compensation of Rs. 5 Lacs was also
deposited by the Project Proponent on 27.11.2017.

(iv) Prosecution Action under the provisions of the Water
Act, 1974 and Air Act, 1981 was approved by the
Competent Authority vide letter dated 19.05.2017.
Accordingly, criminal complaint was filed under the
provisions of the Water Act, 1974 and Air Act, 1981
before the Environmental Court, Faridabad. The

criminal case is still pending.

(v)  After taking note of the present proceedings and joint
inspection report, the DG Sets have been
sealed/resealed. Police Department has been asked to

lodge FIR for the act of tempering seal. The Common
Building is still sealed.

(vi) Assessment of Environment Compensation has now
been done for an amount of Rs. 46 Lacs and proposal
has been sent to the Competent Authority.

That apart from the above, directions have been issued to
the Project Proponent and to the Residents Welfare
Association of the Project-Summer Palm for proper

functioning of the STP, compliance of Solid Waste
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Management Rules, 2016 and providing copy of permission of

extraction of ground water through Borewell, Copy of

directions dated 20.11.2019 Is annexed herewith a%

Annexure-R/3. After receiving the response for compliance

of the directions, further action shall be taken in accordance

with law,

It is submitted accordingly.

Moo

Reglonal Officer,
HSPCB, Faridabad

Place: New Delhi
Dated: 20.11.2019
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! ...-" _.-__--_:._ HARYANA STATE POLLUTION CONTROL BOARD
—— C 11 SECTOR 6, PANCHKULA
s Website - www,hspeb,gov.in E-Mail- hapebhougmail, o
KD Tele No. - 0172-2577870.73 S : 7

Ordor ’ <
. ‘V\,/P:ero.'as M/s Sman Housing Pvt [ 1g (Project Summer Paim), Sec-86, Greater Far -
IS; a tQ" U’“?MQ"OUP housing project and thys covered under Red category The name of !
AR ‘“’V" nOANO 283 of 2016 Ulled as Varun Sheokand Vs State of Haryana & Org
y ,\Nht’frrr?ri‘- the team of field officers visited the umit in compliance of direclions past’
on b'e’ GTin OA No 283 of 2016 tiled as Varun Sheokand Vs State of Haryana & (75
sample from the society by passing the STP were collected and the resulls of the follow "
parameters are found exceeding - !
Sr Name of Paramoters Results Prescribed Limits

No
! _Suspenoeo Songs mg! 129 100
2 . BOD (03 days af 27°Cymg! 90 30
3 _ CODmgl 352 " 250
ha Whereas show cause notice for closure action under seclion 33-A and 25/26 of /i4"

(Prevention & Control of Poilution) Act. 1974 and under section 31-A and 21/22 of Air (Pre. a1’
Control of Pollution) Act 1981 was issued to the anil wide Regional Officer Fandabad vice
no 5111-12 dated 08 03 2017 bul the unit has neiner submitted the satisfactory rep,
Cause nolice nor compliance made of show cause notice applied for consent lo operate til date
Whereas Regional Officer, Faridabad vide his letter no. 69 dated 10042017 1
recornmended for closure action against the above said unit under section 33-A of Wale
(Prevention & Control of Pollution) Act, 1974 and undi:r sestion 31-A of Air (Prevention & 7 rri-
Pollution) Act, 1981
Trerefore keeping in view of the above saio facis and n exercise of the POWErS (11
under section 33-A of Wate: (Prevention & Contiol of Poliution) Act, 1974 and under sechior +°
Air (Prevention & Control of Pollution) Acl, 1981 11 is hereby ordered 1o close down the operation v
the unit M/s Smart Housing Pvi Ltd., (Project: Summer Palm). Sec-86, Greater Faridabad

- Dated Panchkula, the Dr. K.K. Khandelwal 'A%
. 19" May, 2017 Chairman

Endst. No. HSPCB/Consent-11/2017/ 420 Dated:é’/d//)ﬂ/—.’v?—

A copy of the above s forwarded lo the following for information and necessary action -

1. The Deputy Commissioner, Faridabad
\2/The Regional Officer. Fandabad He 15 asked o ensure the compliance of clos e

immediately
3 M/s Smart Housing Pyt Ltd . (Project Summer Palm) Sec-86, Greater Faridabad

//y
Sy. Scishiist u@?

[?«For Chairma

|
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Grams: ENVIRMENT 0129-2225315

=== HARYANA STATE POLLUTION CONTROL BOARR (457

L4 Faridabad Region, Opp. Hewo Appmt., Sector-16, Faridabad
Website: www.hspcb.gov.in

——
- e e A e e e - e e S T A O S P S

To M
The Chairman,

Haryana State Pollution Control Board

Panchkula.
Sub: Closure order of M/s Smart Housing Pvt. Ltd. (Project Summer
Palm), Sec-86, Greater Faridabad.

Ref: Kindly refer to Head Office order No 620 dated-Q7/06/2017

In the above reference it is intimated that the closure order issued by
Head Office vide letter under reference has been implemented on 08/06/201? by
sealing the D.G. Sets of the above noted unit. Compliance report is attached herewith.

DA/as above ’ %

> Regional Officle&‘;‘

- /—:’7 Dlg Faridabad Region
S

-
"i‘

S !:L] 5

¢ SR ,‘f.:'-r' - b u"j'fﬂ.'"
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b - 1
M/s 2] ’.’?..‘\..C.\IT HO L).Jiﬂ ‘ A }- —-}‘C 1.1 (’C,'r guN'W?
o i Q\ . Se crer-% VL ; b \‘ ]
o I VO U W o Ceonltl. 2 QT’ldul_ad ..... :

compliance of the order passed by the Worthy Chairman, Haryana
State Pollution E’ontrol Board, Panchkula vide Head Office Order No..... é 3_0.
dated €. 7)L 1;] | Junder section 33A/31A of Water/Air Act against the above said unit.
The unit has been visited on dated by D[,!l 1'to close down the Plant, machinery &
D.G. Sets of the above said unit by the following officers:- \\Q(%W

T S\d\'\orﬁ %hur?auq ﬂpi 6&(\03“\
ﬂoﬂSha Jcr\wor @lfi— A /V

The representative of the unit Shefur\ ...... M‘U"iﬂr S)KC};\: a

owners/Authorized Signatory, who is present in person at the time of sealing °f th
unit has been intimated of the said orders and copy of the closure order has been
delivered to him.

After giving due time for the completion of running process, the unit has

been closed by sealing its plant and Machinery and DG sets as per details given

3%0%“Q7Q -~ . L
Sl DG S R

1Go KvA X F

below:

O v AW

—~ Me na
h Hf\,\ﬂMumuf,J;STOh thcfe replZsentat:ve of the

units who was present at the time of sealing and closing of the unit has not shown
any stay orders of any Court of law in this regard. However the unit remains in
possession of its owners. They will be themselves responsible for watch and ward of

the industry.
ion of Seal: M
N
o  Welfare Assoa!”
P

Jade Fa“?‘“ 13570 100059
A/C

v A P
Scanned by CamScanner

Y




T e

- R R SRR

&7

Scanned by CamScanner



Grams: ENVIRMENT 0129-2225315

— HARYANA STATE POLLUTION CONTROL 2 .0

ES‘_‘E BOARD A

b Faridabad Region, Opp. Hewo Appmt., Sector-16,

Faridabad
Website: www.hspcb.gov.in

Memo. No. HSPCBIFR/2019/ § {2 © Dated: 7
O

To

M/s Smart Housing Pvt Ltd,
Sector 86, Greater Faridabad,

Faridabad.

se Notice for Non-Compliance of Municipal Solid Waste
& Handling) Rules 2016, Plastic Waste
2016 and illegal extraction of ground water

Subject: Show Cau
(Management
Management Rules,
through borewell.

Whereas as per Municipal Solid Waste (Management & Handling) Rules

2016, Plastic Waste Management Rules, 2016 every Authority shall within the

territorial area be responsible for the implementation of the provisions of MSW Rules,

2016, Plastic Waste Management Rules, 2016 and for any infrastructure

development for collection, storage, segregation, transportation, processing and

disposal of Municipal Solid Waste.

All resident welfare and association shall, within one year from the date

in partnership with the local body ensure
n of waste at source by the generators as prescribed in these rules,
aste in separate streams, handover recyclable
te pickers of he authorized recyclers. The bio-

d and disposed off through composting
e residual waste shall

of notification of these rules and

segregatio
facilitate collection of segregated w
o either the authorised was
processed, Treate
the premises as far as possible. Th
s or agency as directed by the body.

material t
degradable waste shall be
or bio-methanation within
be given to the waste collector

icipal Solid Waste generated

And whereas as per MSW Rules, any Mun
ance with the procedure laid

anaged and handled in accord

in the premises shall be m
nd shall meet the specifications and standards.

down in MSW rules 2016 a

eas the solid waste/garbage has been dumped in your
andling the municipal solid waste and
the

And wher

premises and you are responsible for illegally h
plastic waste at day-n-night where it has been found incident of burning

municipal solid waste material in gross violation of directions Hon'ble National Green
Tribunal/EPCA and Municipal Solid Waste (Management & Handling) Rules 2016,

plastic Waste Management Rules, 2016.
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Whereas these type of activities as mentioned above are /can deteriorate the
Air quality of Faridabad City and whereas whole of the Haryana State has been
declared as Air Pollution Control Area. You have failed to comply with directions of
the MSW Rules 2016
Whereas it also has come into notice that you are extracting ground
water through borewell and not submitted the permission for the same.

In view of above, you hereby directed to comply with above said
deficiencies within 15 days by following above said procedure, and also submit the
copy of permission of extraction of ground water through borewell if any, failing
which prosecution Action and further environment compensation applicable for
continuous violation will be initiated without giving any further notice.

Wer”

Coamr
Regional Officer
Faridabad Region
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